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New Dalhi, This thaGEI Day ef Faebruary 1994

Hon'ble Shri P.T. THIRUVENGADAM, Member (A)

Shri T.N. Sinha

S/a Lzte Shri Braham Dev Narain
Retired Asst. Commercial Manager
Northern Railway R/QO

40, Railway Ufficers Transit Canmp
State Engry Read, New Delhi

Through Shri §.K. Sadhnoy, Advocate RSk one T

Versus

1. Unicn ef India
Threugh Ganeral Manager
Nor thern Railway
Bareda House, New Delhi.

&‘w

= 2. Divl. Supdtg. Engineer(Estate)
Nerthern Railuway
Chelmsferd Read
New Delhi

.Threugh Shri Remesh Gautam
Counsal for Respondents

By Circulatien ORDER

1. - This review petition has bsen filsad seeking review of the
orders passcd by this Bengch in OR 1638/93, decided on 9.11.93,

In AIR 1979 5C 1047 it has been laid dewn that

&y "There are definite limits te the exercise of tha pewer of
review. The power of revisw may be exercised en the discovery
of new and impertant matter or evidance which, after the
exercise cf due diligence wazs not within the knewledqge
cf the persen seeking the review cr ccould not be preduced
by him at the time uwhen the erder was made; it may be
exercised where same mistake or error apparsent eon the
face ef the record is found, it may also he exercised
en any analigous ground. But it may net be exercised
on the greound that Bhe decisien was errenecus eon its
marits. That weuld be the provinczcof a court of appeal.

A powsr ¢f review is naet to bec confused with appellate
court ts correct all manner of errors committed by
the suberdinzte Court"
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mmgﬁPDFRqum%gm his Review Pstitien the pleadings alroady mads have been

réiteratad and a numbor ef gitatiens have been given in support

of the case of the applicant,

2. While dispesing the OA, reliange was placed on the judgemont
of the Supreme Ceurt in the case of Raj Pal Wahi versus Union

of India and ethers(SLP Neo.7688-91/68) and alse the orders passo&
in QR 782/93 of 16-9~93 in a siﬁilar case by this Bench felleuing

tha Supreme Court order referred abeve. Hence it is not nocessary

to ge inte the citaticens . relating te ordars passec at levels

ether than the Supreme Court,

1 Under the circumstances, the Roview Petitien is dismissed at

ho casts.
p.J. > .
(P.T.THIRUVENGADAM)
¢ . Membsr (A)
LCp
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